
tjkt4 

/ 
(A) 
	

CAT/Jill 

THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

O.A.JT.A./R.A.No 	 ........... .,,1 99 

,..AppIicant (s) 

Versu 

j..Respondent(s) 

Sr. N.. I Date 	 Order with Signature 

c'bl REGISTER 
\.- P.C. ta~ 

~~O ~'eJl ~ 

1 31.5.961 

J.<egzscrar 

Heard Shri P.ibhanty, learned 	- 	 - 

counsel for the applicant. The impugned orders çr 	j2C 	) 
is Annexure-5 dated 24.5.1996. The applicant 

S.DI(P) Kujang SubIivisiori has been transfeLJ'f\ 	
/ 

rred and allotted to Sambalpur Region in the 

interest of service. In this petition the 

applicant seeks quashing of the order of 

transfer. As an ad interim measure, he wants 

the stay of the operat ion of the impugid 	 _o 1 ,t 
order of transfer. There is no date before 

which the applicant is supposed to get relieveciX. 
number of dii0ficulties have bee n n nt ione d 

in this application, particula
ij 

fact that 
his two children are ajtted in IV.iblic 

School, P.P.L.ownship, Paradeep.and his secOt.2 (4- 

On in Kujang 1klic School. He apprehends 

his transfer to Sambalpur Region will not 

enable his children to pursue their studies. 

He has nntioned the entire background of 	>1 

this case in order to allege that this transf 1 

is motivated by rrlafide intent ions, 

A Gove rnirent servant does not have7 

vested right to stay at a pdrticular place. 	 Ccc1 
Transfer is an incident of public service 
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...i 31.5.98 and transfer is not a punishment. These 

are settled principles. The apoljcant has 

rushed to this Court without exhausting 

F 	the dertmenta1reniedies. Even though no 

date has been given for his relief, he 

apprelnds relief-. It is appropriae that 
the applicant shall file a representiOfl 

before the Chief POst Master General 

Orissa CjrcJe, Bhubanewar, explainig 

to him his difficulties within a week 

from to-day, i.e. by 7th June, 1996. 

The C.P.N.G, shall dispose of this 

representation within two weeks from the 

date of receipt of the same. The C.P.M.G. 

will hear the applicants grievance in 

PeISOfl. Till the CPM3 d-isPoss of the 

representation, status quo continues, 

i.e. the order at Annexure-5 is stayed. 

This application is disposed of 

with the above directions. 
Heard Shri U.B.Mohdpatra, learned 

additional Standing Ciunsel. He opposed 

admission and stay in this case. 
copy of the order may be handed 

over to the applicant who my present this 

orderi by hand to the Re spondent. 
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